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Setting up of Labour Contract Societies

3822, SHR1 M, RAMACHAND.-
RAN : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state ;

(a) whether Government purpose to
promote the establishment of Labour
Coantract Socicties throughout the coun-
try, one in each district, to undertake
both State and Central Government
works so as to eliminate the hazards of
the existing proprietary and partnership
contracting system; and

{b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LLOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and(b), Pro-
motion and development of Jabour con-
tract cooperatives for the benefit of the
weaker sections, iS an important aspect
of the cooperative development pro-
mcs The State Governments and
&;Ccntral work awarding agencies have
“been advised to extend certain facilities
and concessions to these cooperatives,
“The total number of labour contract
gooperatives including forest labour
gooperatives in the country as on 30th
June, 1983 was about 17,000 with a
membership of nearly 11 lakhs, These
societies executed works of the value of
_about Rs, 156,00 crores during the year
1982-83. During the Seventh Plan, the
activities of these cooperatives will be
further intensified,

Allotment of Plots to Refugees in Chittran-
jan Park, New Delhi

3823. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) oumber of plots allotted to re-
fugees in Chnttran)an Park, New Delhi as
on 31 March, 1985;

) how many plots have been sold
‘to non-refugees by the setiled refugecs or

AUGUST 19, 1985

Written Answers 64

allottees at Chittaranjan Park as on 31
March, 1985; and

(© bow many plots are yet to be
allotted ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI HKL,
BHAGAT) : (a) The plots in Chittranjan

. Park were allotted by the erstwhile

Department of Rehabilitation, On trans-
fer of work to the Land and Development
Office files relating to 1935 residential
plots were transferred for admimnistration
of leases.

(b) The information is not readily
available,

(c) There is a proposal to make
allotments to 714 refugees declared
cligible by the Department of Rehabilit-
ation,

 [Trans Iatior;]

Purchase of Rice by Super Bazar

3824, SHRI C. JANGA REDDY :
DR. AK, PATEL :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government’s attention
has been drawn to the news item appear-
ipg in the Indian Express dated 11 May,
1985 to the effect that in April, 1984
Super Bazar purchased unapproved par-
mal rice and also unapproved Basmati
rice from certain private firms at much
higher rates; ‘

(b) if so, the facts in this regard and
the action taken against the persons res-
ponsible therefor;

(c) whether itis a fact that Super
Bazar purchase flour at Rs, 260 per
quintal and sells it to ‘the public at
Rs. 270 per quintal whereas the same
brand flour was available in the market
at Rs. 250 per quintal; if so, the details
in this regard; and





